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Demand of staft of Blnd1lltan Ferti-
lizers at Baldla for BoDWI 

347. SHRI MUKUNDA MANDAL: 
,\\-Yill the !\nnister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: ~ 

(a) whether the Government are 
aware of the resentment of the 011-
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cers, employees and workers of 
Hindustan Fertilizers at Haldia on 
bonus issue; and 

(b) if so, the facts t.hereof and 
what is the demand of the officers, 
employees and workers of the Hindu-
stan Fertilizers, Haldia? 

THE MINISTER OF STATF IN THE 
MINISTRY O~' PETROLEUM, CHEMI-
CALS AND FER'TILIZERS (SIIRI 
DALBIR SINGH): (a) and (b). The 
recognised union of Haldia Division of 
Hindustan F'c.rtilizer Corporation had 
been demanding paYlnent of bonus for 
the period 1-4-";'2 to 31-3-79. This 
demand is presently under concilia-
tion. In the meanwhile. the \\ orkers 
union, supported by Officers' A ~so
ciation, demanded bonus for the year 
1979-80 and gave notice for agit3.tional 
activities. Arter discussions, an agree-
ment was signed by the manaqemf-nt 
\vith the recogni~Pd union on 4-10-80 
for payment of statutory bonus for 6 
months fOr th~ Rccounting year 
1 c)79-80 w·i.thout prejudice to the \vor-
kers' demand for payment of bonus 
for the earlier period which i~ under 
con ciliation. 

Drilling operations at Diamond 
Harbour, West Bengal 

348 SHRI MUKUNDA MANDAL: 
WIll the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether ONGC conducted 
drilling operations at Diamond Har-
bour, West Bengal; 

(b) If so, findings thereof; 

(c) whether Government are a~'are 
of the a'lcgation regarding any delay 
of the ONGC in this connection; 

( d) if so, facts thereof; and 

(e) \vhat is the present and fu ture 
plan of action of ONGC at Diamond 
Harbour? 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir. 

(b) The well has been completed to 
ra record depth of 5555 metres. On. 
object in this wen has been tested 
and found dry. The second object is 
under test. 

(c) and (d). Coneidpring the experi-
ence of deeper prospecting in India, 
the time taken by ONGC in drIlling the 
well could be considered reasonable .. 

(e) A total llumbpr of five objects 
\\"ere to be tested in this well. Out 
of these, only one has been tested 80 
far and another is under testing. The 
remaining three objects are to be 
tested depending on the results of 
tf'sting of the seeond object. 

Data on growth of depasite with 
companies 

349. DR. V AS A l\""'!' KUMAR I'AN-
DIT: Will the l\Iinister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether the Government have-
compiled data on the growth of depo. 
sits generated by companies in \he 
public and private sectors; 

(b) if not, reasons therefor; 

(c) if so, give the figures of (1) 
deposits (ii) fixed deposits and all 
collected by (a) Private Ltd. compa-
nies (b) Public companies (c) Cor", 
poration, from the public durin, the 
years 1978, 1979 and upto the end of.. 
October 1980; 

(d) whether it is a fact that Bank 
deposit growth rate has been declin-
ing during the recent years; and 

(e) the final decision of Govern-
ment in allowing Private Ltd. and 
Public Ltd. Companies to collect 
deposits from the public aDd the cri-
teria for the rate of interest oftered? 

THE MINISTER FOR LAW, JUS-
TICE AND COMPANY AF.FA.l'M 
(SHRI P. SHIV SHANKAR): (8) 
No, Sir. 




